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_fl.THE ADDITTONAL DUTIES OF EXCISE (GOODS OF -

SPEGIAL IMPORTANGE) AMENDMENT AGT 1985‘

. No. o OF 1985= |

L | |  [30th March, 1985] |
An Act further to amend the Addmonal Dut1es of Exclse (Gggdg of

Spec1a1 Importance) Act 1957.

BF ‘it enacted by Parhament in the Thlrty-smth Year of the Repubhc |

f Ind1a as folloWs

) 1 (1) T’h1s Act may be’ called the Add1t1ona1 Dutles of Exc1se (Goods .
‘ .._of Spec1a1 Importance) Amendment Act 1985 L
“mient, C i %

(2) It shall come 1nto force on the lst day of Aprﬂ 1985

_ 2 In the Add1t10nal Du‘tles\ of EXCISB (Goods of Spec1al Importance) : -
. Act 1957 (heremafter referred to ag the prinheipal Act), in. the long title,

for the words, ﬁgures and letters “interim report dated the 14th day. of

- November, 1983”, the words, figures” and letters “report dated the 30thg'-
- day. o«f Aprll 1984” shall be subst1tuted ' '

' 3 In the pmnc1pal Act in the Second Schedule—— _

omltted

L

(b)) after paragraph 3, the followmg paragraph shall be 1nserted S

namely —

“4, Durmg each of - the ﬁnancnal years commencmg on and,'

~after the 1st day of April, 1985, there shall be paid-to each of
‘the States specified in column’ 1 of the Table below such per-

centage of the net. proceeds -of ‘additional duties lemed and col-

-lected during that’ financia] vear in respect of sugar,
* cotton fabrics; silk fabrics, woollen fabrics and man-made fabries

(a) 1n paragraphs 1 2 and 3, the word prowsmnally” shall be~

tobacco, .

' after deductmg therefrom a sum equal to 2.391 per cent. of the -

said proceeds as be1ng attmbutable to. Umon terr1tor1es as is
A Vset out. agamst it in column 2 " '

Provided that if dur“mg that ﬁnanc1al year there is lemedv e

- and collected in any State a‘tax on the sale or purchase of. sugar, . -

- tobacco, .cotton . fabrlcs silk. fabr1cs woollen fabrics and man- -

‘made fabrics or one-or rhore of them_ by -or under.any law of

T
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-that State ‘no ‘sums shall be payable to that State under this
jparagraph in - respect of that ﬁnanc1al yéar,. unless the Centrall :

1
State R T T N - ‘Percentage -

- Andhra Pradesh v o S _7'50'4' L
' ' L e > 566
'Gularag_ L s
Haryama Lo L. LT L L L L 24s8
HimachalPradesh - <1 50w et i e e el 0:66370
_Jammu and Kashmxr T o e e e 0-853
AKamataka L Lo PR L 5.561 .

A. L e '::__3:963” .
: Madhya Pradesh TS T S P Lo 6942
- Maharashtra o T Lo ' ' L :11-461: .

.Mampur B

'-'Assam

B Kerala : Wi

Meghalaya Y S L 07_185

- (‘).-(_)93"‘

'Nagaland :

Orlssa .

- Pupjab L 3675
- L . EEE : 4T
Tamﬂ Nadu . IR e e D o L A7_-.549 :

THRUE. ¢ s g 0287

" Uttar Pradesh . ...
. westhenga,L.,,. ;.g'_-‘,;.‘_ y

Jasf.han

R o

o

- 37A65._3_"_-. a

14:318 <




